ITEM NO.38 REGISTRAR COURT. 1 SECTION XI

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

BEFORE THE REGISTRAR ANIL LAXMAN PANSARE

IA 33473/2019, in Petition(s) for Special Leave to Appeal (C)
No(s). 10739/2018

RAM SURAT VERMA & ORS. Petitioner (s)

VERSUS

U.P. FOREST CORPORATION & ORS. Respondent (s)

(ONLY S.L.P (C) No. 20480-20483/2018 & SLP(C) NO. 307/2019 OF 2018
TO BE LISTED BEFORE REGISTRAR COURT )

WITH
SLP(C) No. 20480-20483/2018 (XI)

(***Mr. Bharat Sangal AOR has been designated as Senior Advocate.
Notice for alternative arrangement has been issued. Fresh
appearance is awaited.****)

SLP(C) No. 307/2019 (XI)

(FOR ADMISSION and I.R. and IA No.179031/2018-CONDONATION OF DELAY
IN FILING and IA No.179035/2018-ADDITION / DELETION / MODIFICATION
PARTIES and IA No.179032/2018-EXEMPTION FROM FILING C/C OF THE
IMPUGNED JUDGMENT)

Date : 02-05-2019 These matters were called on for hearing today.

For Petitioner(s)
Mr. Sanjiv Bhatnagar, Adv.
Mr. M.K. Verma, Adv.
Mr. Prakash Kumar Singh, AOR
Mr. R. C. Kaushik, AOR
Ms. Vidushi Garg, Adv.
Mr. Nagarkatti Kartik Uday, AOR

For Respondent (s)
Mr. Aditya Samaddar, Adv.
Mr. M. R. Shamshad, AOR

Signature-Net Verified UPON hearing the counsel the court made the following
*‘@)W ORDER

12:41:55
Reason:

SLP(C) No. 20480-20483/2018

Despite last opportunity, fresh steps for service of
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respondent Nos.7 to 9, 12, 14, 15, 20, 22, 27, 28, 30, 35, 37,
45, 46, 50 to 52, 57, 60, 65-67, 72, 77, 79, 87 and 90 have
not been taken. Ld. Counsel for the petitioner submits that
she will file appropriate application for deletion of the
names of the unserved respondents. Application, if any, is
filed within one week, be processed as per rules else Registry
to process the matter for listing before the Hon'ble Judge in
Chambers for orders.

SLP(C) No. 307/2019

Two weeks' time is granted to the Ld. Counsel for the
petitioner for filing spare copies. If spare copies are filed
within two weeks, be processed as per rules and 1list the
matter on 21.8.2019 else action will be taken under Order V,

Rule 1(29), Supreme Court Rules, 2013.

ANTL LAXMAN PANSARE
Registrar
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